
E. C. No. 1003 

EST~TES CO~E 
, " 

(1982-83) -

(SEVENTH LOK SABHA) 

THIRTY -SIXTH REPORT 

MINISTRY OF EXTERNAL AFFAIRS 

Action Taken.". Government on the recom-
mendations cODfained 'in the Twentieth Report of I 
Estimates Committee (SeVeDthLok Sabha) on the 
MiDistry or External Mairs-Overseas IDdians in 
West ASia, Sri Lanka, Malaysia, Burma, Indonesia aad 
Singapore-Part II'"-Sri Lanka. 

Presented to Lok Sabho on 2 -4 u ~ P. 1983' 

LOK SABBA SECRETARIAT 
NEW DELHI 

- , 

March, Ig83/Phalguna, 1904 (soko) ,-t· ) s: j"'~ , I Price, : RJ. 1" 50 

, . 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABRA 
SECRETARIAT PUBLICATIONS . 

ANDHRA P~ESH 

1. ARdhra University General Co-
operative Stores Ltd., Waltfir 
(Visakhapatnam) . 

BIHAR 

2. Mis. ~rown Book Depot, 
Upper Bazar, 
Ranchi (Bihar). 

11 

. GUJARAT 

3. Vijay stor'es, 
Station Road, 
Anard. 

.MADHYA PRADESH 

4. Modern Bock Houae, 
Shiv Volu Palace, 
Indore City. \ 

. KAHARASHTRA • 

5. KIa. Sunderdas Gianchand. 
801, GirCaum Road, 
near Pnm~ess Street, Bombay-2. 

, e. -The International Book House Pvt.. 
t, Ash Lane, 

i 

Mahatma' Gandhi Road, 
Bombay-I. 

f. Ttie lnternation'al Book Senice. 
. Deccan Gymkhana, 

Poona-4. 

.. The Current Book aouae, 
JlaruU LaDe, Rapanath Dadaji 
Street, 

" Bombay-I. 

) 10. M & . J Services, Publishers, 
. Representatives Accounts " . 

Law Book Sellers,· 
Bahri ~d, . 
Bombay-1S. 

11. Popula~ Book DepOt, 
Dr. BhadkaIrikar Roael, 
15ombay-400001. 

MYSORE 

12. Mis. Peoples Book House, 
OPP. Jaganmohan Palace, 
Mysore-l •. 

UTTAR PRADESH 

13. Law Book Company, 
Sardar Patel MarC, 
Allahabad-I. 

14. Law Publishers, 
Sardar Patel Marc, 
P.B. No. 77, 
Allahabad-U.P . 

WEST BENGAL, 

15. Granthaloka, 
5/1, Ambi~a Mookherjee ReacI, 

. Belgharla, 
24-Par,ma.. 

18. W. Newman" ColDpaIQ" ~ 
3, Old Court HoUle Street, 
Calcutta. 

1'7. Mrs. K~, Bur. " SeUt. 
128, Bow Bazar Streic, 
Calc:utta-12. 

DELHI 
18. Jain . BOok Aeeru;:'T, 

Conn aught Place, . 
New DeIhL 

~. !tIIs .. Usha Book Depot, 'c It. MIs. Sat Narain • SolIS. 
1141, Mohd. Ali Boer, 
MonGete. 

• 5151 A, Cbira Bazar ItbaD Houe. 
Girpum Road. 
Bombay-2. ., DeIhL . 



J-l
a 

go
 

N
o

. 

C
o

n
te

n
ts

 
pa

ge
 

3 4 6 7
· 

12
 

14
 

C
 OR

R 
I
G
E
N
D
~
 

3
6

th
 R

ep
o

rt
 

of
 

E
st

im
at

es
 

C
om

m
it

te
e 

( 
19

82
-8

3 
) 

L
in

e 
- 4 1 1

 

38
 

20
 

£..
£E

. 
A

ft
er

 
th

e
 w

or
ds

 
's

lU
cT

yG
r-

ou
 p 

f 

on
 

sh
o

u
ld

 
ex

pe
di

,.
. 

ti
o

u
s 

S
ir

 
L

an
ka

 

L
i
n
~
 

6 
m

ay
 

be
 

d
el

et
ed

 

R
ea

d 
- I:\
dd

 
'O

n 
~
c
t
i
o
n
 

m
e
n

 R
ep

o
rt

s.
" 

no
 

sh
o

u
ld

 
en

su
re

 
ex

p
ed

it
io

u
s 

S
ri

 
L

an
ka

 

37
 

d
e
le

te
. 

th
e 

w
or

d 
'f

u
ll

' 

35
 

5_
n 

S
8

C
l.

..
J.

.L
" 

in
~:

 p
c 
c
t i

 o
n 



CONTBNTS 

COlI POIITION OF TaB EsTIMATES CoUlIlTBBE 

CoUPosrrION OP THE STUDY GROUP OP THE ESTIUATBI CoMu1'l'1'BB (1982-83> 

'lNTRoDUO'1'ION 

CuAPTBJlI 

CHAPTER II 

. CHAPTER III 

CsAPTBJlIV 

Report 

. Recommendation. that have been accepted by Government 

Recommendation. which the C?mmittee do not desire to 
pursue in view of Goverllmenl's replies. 

Recommend"tion. in respect of which replies of Govern-
ment have not been accepted by the Committee. 

Recommendation. in respect of which replies of Govern-
ment are still awaited. • • • • , 

APPBNDIX! 

Analysis of action taken by Government on the recommen-
dations contained in 20th Report of the Estimates Com-
mittee (?th Lok Sabba). 

PAGE 

(vii) 

·5 



Sbri BanSi LaI 

:Mm.mRs 
2. Begum Abida Ahmed 
3. Shri Era Anbarasu 
4. Shri P. Ankineed.u Prasadrao 
5. Shri A. K. Balan 
6. Dr. Krupasindhu Bhoi 
7. Shri. Tridib Chaudhuri 
8. Smt. Usha Prakash Chaudhari 
9. Prof. Madhu Dandavate 

10. Shri V. Kishore Chandra S. Deo 
11. Shri B. V. Desai 
12. Shri Bheravadan K. Gadhvi 
13. Shri Ghufran Azam 
14. Shri Krishna Kumar Goyal 

*15. Shri Chintamani Jena 
16. Shri: M. M. A. Khan 
17. Shri Chingwang Konyak 
18. Shri Kunwar Ram 
19. Shri S. Murugain 
20. Prof. Rupchand Pal 
21. Shri Keshorao Pardhi 
22. Smt. Sanyogita Rane 
23. Shri M. Satyanarayana Rao 
24. Shri Daulat Ram Saran 
25. Shri Chander Pal Singh 

·Electtd w. e. f. 14-10- f2 du Shri R; m (hardla Rath appointed as Minister of State 

iii 



iv 

26. Slirl Krishan Datt Sultanpuri 
rr. Sbri Raghunath Si:ngh Verma 
28. Shr!l v. S. Vijayaraghavan 
29. Shr1 Girdhari La! Vyu 
30. Sht1 Subhash Yadav 

Slx2tE'rARIAT 

Shri T. R. Krishnamachar1--Joint SeC'l'eta.ry 
Sbr1 Bipin Behari~hief Fina.ncia.l Committee Of]icer 
Shrl S. P. Chanana-Sen.ior Financial Committee Officer 



STUDY GROUP ON ACTION TAKEN REPORTS OF 

ESTIMATES COMMIttEE 

(1982-83) 

1. Sbri Bansi Lal-ChaiTm41lo 
2. Shri M. Satyanarayana Rao-Conven.e'l" 
3. Begum Abida Ahmed 
4. Shri Tridib Chaudhuri 
5. Prof. Madhu Dandavate 
6. Shri B. V. Desai 
7. Sbri Krishna Kumar Goyal 
8. Smt; Sanyogita Bane 
9. Sbri Girdbard Lal Vyas 

• 



INTRODUCTION 

I, the Chairman of the Estimates Committee haVing been autho-
. rised by the Committee to submit the Report on their behalf, present 
this Thirty-sixth Report on action taken by Government on the 
recommendations contained in the Twentieth Report of Estim~tes 
Committee (7th Lok· Sabha) on the Ministry of External Affairs-
Overseas Indians in West Asia, Sri Lanka, Malaysia, Burma. Indo-
nesia and Singapore-Part II-Sri Lanka. 

2. The Twentieth Report was presented to Lok Sabha on 19 March, 
1982. Government furnished their replies indicating action taken 
'()n the recommendations contained in that Report by 15 September, 
1982. The replies were examined by Study Group on Action Taken 
Reports of Estimates Committee at their sitting held on 25 February, 
1983. The draft Report was adopted by the Committee on 1 March, 
1983. 

3. The Report has been divided into the following Chapter~­
I. Report 

II. Recommendations which have been accepted by Govern-
ment. 

m. Recommendations which the Cominitree do not desire to 
pursue in view of Government's replies. . 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee. 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

vii 



viii 

4. An analysis of action taken by Government on the recommen-
dations contained in the Twentieth Report of Estimates Committee 
is given in Appendix. It wo~d be observed therefrom that out of 
18 recommendations made in the Report, 15 recommendations i.e. 
83 per cent have been accepted by the Government and the Com-
mittee do not desire to pursue one recommendation i.e. about 6 per 
cent in view of Government's replies. Replies of Government in 
respect of two recommendations i.e. about 11 per cent have not been 
accepted by the Committee. 

NEW DELlU; 
March 2, 1983 
Phalguna 11, 1904 (S) 

BANSI LAL, 
Chairman, 

Estimates Committee~ 



CHAPTER I 

REPORT 

l.1 This Report of the Estimates Committee deals with action 
taken by Government on the recommendations contained in their' 
20th Report (7th Lok Sabha) on the Ministry of External Affairs-
Overseas Indians in West Asia, Sri Lanka, MalaYSia, Burma, Indo-
nesia and Singapore-Part ll-Sri Lanka which was presented to 
Lok Sabha on 19 March, 1982. 

1.2 Action taken notes have been received in respect of all the 
18 recommendations contaJined in the Report. 

1.3 Action ~ken notes on the recommendations of the Committee 
have been categorised $ follows:-

(i) Recommendations/Observations which have been accepted 
by the Government:-

S1. Nos.-1, 2, 3, 4, 5, 7, 9, 11, 12, 13, 14, 15, 16, 17, 18. 

(Total 15) ~hapter. IT 

(ii) ~ommendations/Observations which the Committee do 
not desire to pursue in view of Government replies:-

S1 No.-6 
(Total1)-Chapter III 

(iii) RecommendationsfO~ations in respect of which Gov-
ernment's :replies have not been accepted by the Com-
mittee:-

S1. Nos.-8, 10 

(Total 2) -Chapter IV . 

(iv) Recommendations/Observations in respect of which final 
replies of Goyernment are stilI awaited:-

NiL-Chapter V 

1.4 The Committee will now deal with action taken by Govern-
ment on some of the recommendations. 



Repatriation oj persons who have been granted Indian Citizenship 

Recommendation SL No.8 (Para 2.62) 

1.5 The Estimates Committee were informed that 15,106 persons 
were granted Indian citizenship in 1979 but with the present 
machinery in the Indian High COmmission it was not possible for 
them to say as to h()w many of those people had come back to India. 
The -Committee had pointed out that this showed the weakness of 
the information system in this regard, in the Indian High Commi'Ssion. 
The Committee had exp~ssed the view that unless a suitable feed 
back system was devised, it would not be possible for the Indian 
High Commission or the Government of India to know how many 
persons who had been granted Indian citizenship in Sri Lanka and 
who were eager to return to India were held up in Sri Lanka, why -
they were held up and what the High Coinmission or the Government 
could do to help them out of the situation. The Committee had 
recommended that 'Such a system was· imperative and should be set 
up by the Government immediately. 

1.6 In their reply the Ministry of External Affairs have explain-
ed that at the initiative of our mission at Colombo the Controller 
of Immigration and Emigration (Sri. Lanka) has been preparing 
detailed name-wise lists of persons whom the Department of Immi-
gration and Emigration recorded as "Overstays" i.e. those persons 
who are staying on !in Sri Lanka after the expiry of the one year 
residence permit- issued on their 1964 Agreement passports. These 
lists indicate the name, address, passport number with date of issue 
of the person, whether he or she has received PF, Gratuity and 
. other dues, and the :reasons adduced. for his overstay. According to 
the Ministry, from these lists, it is possible for the Mission to collect 
information in each individual case, regarding delays in repatriation 
and also how long a person who had been issued his passport in a 
given year has been forced to overstay for reasons beyond his 
control The Ministry have further pointed out that there is another 
factor which must be borne in mind, viz. that a number of repatri-
ates, even after settlement of their dues stay on in Sri Lanka for 
sometime more because they wish to delay their return to India as 
far as possible. The Committee have been informed that the statis-
tics relating to the actual number of persons issUed passports in a 
given year under the Agreement and who have actually been re-
patriated during the same year can, if _ required, be tabulated by the 
special Duty Collector (Rehabilitation)· at Rameshwaram, Mandapam 
Camp. 
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1~ 7 The Committee regret that the Ministry of External AlIairs 
have· not appreciated the import of their recommendation. What the 
Committee desired was· that the Indian High Conunission should have 
ready and upto date infonnation in regard to persons of Indian origin 
who were granted Indian Citizenship but were overstaying in Sri 
Lauka, so that the light Commission could, to the extent possible, 
sort out their proliems, if any, and facilitate their repatriation to 
India. As the Indian High Commission did not have such information, 
the <;ommiitee had recommended the setting up of a system of 
collecting such infonnation. If such infonnation is already avail-
able to the ffigh Commission, on matter who is compiling the same, 
then it should be possible for them to establish contact with Indian 
Citizens overstaying in Sri Lanka, find out their difficulties, extend 
to them all possible help to overcome the difficulties and togener.ally 
see that conditions are created in which their repatriation to. their 
Motherland lis least painful. 

Remittances 

Recommendation SL No. 10 (Paras 2.65 & ·2.66) 

1.8 The Committee had received representations that the persons 
adversely affected were those stateless workers in Sri T.anka, a part 
of whose family had moved to India and they were not.in a_position 
to 'Send remittances to their families in India. The- Ministry had 
stated that by and large alI the members of a £amilytravelled to-
gether on their repatriation to India and in the circumstances the 
question of sending remittances for maintenance of families in India 
should not generally arise. 

During the evidence of the representatives of the Ministry, on 
being asked by the Committee whether any survey had been con-
ducted to find out the number of such families whose earning mem-
bers had been left. bebdnd 'SO that arrangements could be made to 
help out the family which had repatriated to India, the Ministry 
informed that no such survey had been conducted. The Secretary 
(East) however, assured that ''we can certainly look into this 
question." The Committee had, in this context, recommended that 
the Government sho.uld make a random check through state or local 
authorities ;in India to find out whether there were any fsmilie; in 
India whose earning members had been left behind in Sri: Lanka. 
If. any such families were found here, Government should take up 
their cases with SrtLanka authorities with a view to enabling them 
to receive remittances for their maintenance from their earning 
members left behind in Sri Lanka. 
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1.9 The Ministry have, in their reply, assured that any inStance 
in which the earning members of a family, who are still in Sri Lanka 
and whose- family h'ave been repatriated to India face difficUlties in 
making remittances to India, will be taken up as soon as this is 
brought to the notice of our Mission. The Ministry have further 
stated that it is unlikely that earning members Of families repatriated 
under 1964 Agreement would be left behind in Sri Lanka since 
these families are generally repatriated en-block. The Ministry 
have, however, added that through enquiries made with the Depart-
ment of Rehabilitation, Madras they have learnt that the earning 
member of family normally arrives in Inelda along with other 
members of the family since assistance in India is given to the earn-
ing member of a family. It has been stated that in October, 1981 
only one such case had come to their notice where the earning 
member of a family was left behind in Sri Lanka due to non-settle-
ment of his Provident Fund. 

1.10 The Committee find in Ministry's reply restatement of the posi. 
tion it had taken before the Committee earlier that "any instance in 
which the earning members of a family, who are still in Sri Lanka 
and whose family have been repatriated to India, face difficulties in 
making remittances to India will be taken up as soon as this is brought 
to the-notice of our Mission." It is evident that the Ministry has not 
taken serious note of what the Committee had recommended in this 
regard. The Committe~ had desired that a random survey should be 
conducted through State or local authorities in India to find out whe-
thl!lr there were 8!Ily such families whose earni~ members had been 
left behind. The Committee are unable to accept the Ministry's pre-
sumption that "it is unlikely that earning members of families repatria. 
ted under the 1964 Agreement would be left behind in Sri Lanka 
specially when Committee had received representation to this effect. 
The Committee reiterate their Irecommendation for carrying out a 
random check, through State or local authorities in India so that 
tactual position is known. 

Implementation of Recommendation 

1.11 The Committee would like to emphasize that they attach the 
greatest importance to the implementation of the recommenda~ons 
accepted by Government. They would, therefore, urge that. Govt. 
should expeditious implementation of the recommendations accepted 
by Government. In case where it is not possible to implement the 
recommendations in letter and spirit for any reason, tlhe matter should 
be reported to the Committee in time with reasons for non-implemen-
tatioa. 



CHAPTERn 
RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED 

• . BY GOVERNMENT 

Recommendation SL No.1 (Paras 1.25 to 1.33) 

1..25 The Indo-Sri Lanka Agreement on the future status of 
persons of Indian origin in Sri Lanka signed between the two coun-
tries in 1964 provided that out of 9,75,000 such persons, Sri Lanka 
would accept as citizens 3,00,000 persons together with the natural 
increase in that numbm"; 5.25,000 such persons together with the 
natUJral increase in that number would be accepted as Indian citizens 
and repatriated to India. The status of the remaining 1.50,000 per-
sons was decided by a second Agreement signed in 1974 through 
exchange of letters between the Prime Ministers of India and Sri 
Lanka acc'prding to which 75,000 such persons along with their 
natural increase would be absorbed by India within a period of two 
years after file persons covered by the 1964 agreement had beea 
repatriated. The 15 years period, within which the 1964 Agreement 
was supposed to have been implemented, expired on 30th October, 
1979 with somewhat less than 50 per cent of the persons covered 
under the Agreement having been repatriated. The two years 
period during which the second agreement signed in 1974 was to 1M!-
implemented has also expired on 3Oi!h October, 1981. 

1.21 Till 31st october, 1981, 3,72,487 accountable persons and 
1,24,~7 natural increase, making a total of 4,96,954, person~ had been 
~nted Indian citizen!>hip under the a~eement and 2,84.300 account· 
able persons and 91,144 natural increase, makin~ a total of 3.75,444 
persons, had been repatriated to India. Accordin'! to the informa-
tion available with the Govemment of India, 1.62.094 accountable 
persons and 48, 593 natural increase, making a total of 2,10,687 per-
sons, have been granted Sri Lanka citizenship. 

1.27 The implementation of the agreement has been tsmiy 
"because of delays in Sri Lanka retrarding comliletion of formalities 
such as payment of provident fund, gratuity, exchan~e control. etc. 
and reluctance on the part of these persons to be repatriated in view 
-of imporvement in conditions on the tea estates of Sri Lanka Whick 
induced these persons to delay their departure. Though Govern-

5 
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ment of India has been implementing the agreement in good faith 
bot'h in letter and in spirit, the implementation has been somewhat 
tardy-due to reasons beyond control of the Government of India. 

1.28 The 1864 and 1974 agreements have now expired'. The 
Committee are informed that Government of India is having dis-
cussions with Sri Lanka about the future of "stateless" Indians left 
in Sri Lanka. 

LZ9 'l'he Committee take note of the feeliDg prevailing among 
repatriates that the basis of 1964 agreement which provided for such 
a large scale repatriation of "stateless'" Indians who were born and 
brcmght up for generations in Sri Lanka was wrong. 

1.30 The Committee also take note of the repOrts that most of 
the stateless Indians in Sri Lanka are not willing to come to India. 
They are not in favour of India's signing another agreement for 
their repatriation. They would not like to be uprooted. 

1.31 The Committee find that thinking in Sri Lanka on the ques-
tion of repatriation of stateless Indians is also undergoing a change. 
Imporlance of Indian workers in Sri Lanka's economy is now being 
realised. Though according to the views formally communicated 
to Government of India, Sir Lanka Government· wishes the agree-
ment to be implemented as originally envisaged, there is evidence 
to show that individual plaDtation owners and plantation superin-
tendents are not now as ailxious as their Government to send back 
Indian workers to India. A reference to the adverse effect of re-
patriation of Indian workers on tea. production was made by the 
Minister of Finance of Sri Lanka Government in Sri Lanka Parlia-
ment in November, 1979. 

1.32 The Committee understand that the Government of India 
hils informed the Government of Sri Lanka that the 15 year period 
stipUlated by the 1964 Shastri-Srimavo A(l'eement and the two year 
extension granted in the letters exchanged between the Prime 
Ministers of the two countries in 1974 have ended on 30-10-1981. An 
'all-party delegation met fhe Hon'ble Prime Minister of India on 
7-U-1981. Sh~ assUred them of sympathetic consideration of their 
~ons. 

1.33 The Committee have consitleted all aspects of the questfoa. 
The state of 'statelessness' for p6'Sons ofliidian origin is not cO*~ 
ducive to their well being and 1Hldermmes their dignity. The con~ 
dition of statelessness makes them insecure and vulnerable to ex-
ploitation by employers. The Committee ~re of the view that the 
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Government of India should consult urgently with Government of 
Sri Lanka so as to bring an end to this entire problem of stateless 
persons of Indian origin as early as possible. 

Reply of Government 

. The period stipulated for implementation of the 1964 Agreement 
who were' eager to return to India were held up in Sri Lanka, who 
between India and Sri Lanka on stateless persons of" Indian origin 
and the Supplementary Agreement of 1974, expired on 30th October, 
1981. The Government of India is continuing to register as Indian 
citizens all accountable persons Who had applied for Indian citizen-
ship before 30th October, 1981. Applications from dependents of 
accountable persons who have applied for or have been granted 
Indian citizenship before that date are still being entertained. The 
Sri Lanka government has also taken steps to gr~t Sri Lanka 
citizenship more speedily by delinking the grant of such citizenship 
from the number of persons actually repatriated to India. Informal 
discussions are under way between the two governments in order to 
detemnh:te the further steps necessary to eliminate statelessness 
among the remaining persons of Indian origin, which is the objective 
of the two Agreements. 

[Ministry of External Mairs O.·M. No. Ifii/411/18-8().....:..Vol. II 
dated 15-9-1982]. 

Recommendation 81. No. 2 (Para No. 1.34) 

The Committee strongly feel that while discussing the f].lture of 
'Stateless' Indians in Sri Lanka, these persons should not be viewed 
merely in terms of numbers whose dispersal can be decided by ap-
plying a mechanical formula of ratio and proportion. They are think-
ing human beings who have grown in a certain social, cultural and 
emotional milieu and who should be presumed to know where they 
belong and what their future status should be. Human dignity 
demands that in any understanding with Government of Sri Lanka 
freely _expressed wishes of such persons on the questions of repatria-
tion to India or absorption as citizens of Sri Lanka should be made the 
determining factor and respected. It will be unfair, nay inhuman to 
uproot any such person from the place of his birth or domicile or 
work and repatriate him against his wish. 

Reply of Government 

No worker of Indian origin is being repatriated against his wish:. 
The Government of India constantly keeps in mind the fact that the 
prohle.rn of persons of Indian origin in Sri Lanka is essentially a 



8 

human one and that every decision taken by the Government of 
India and Sri Lanka in this regard, intimately affects the lives of the 
persons concerned. It would be appreciated, however, that the Indian 
Government cannot insist with a foreign government regarding the 
persons to be granted citizenship by that government. In working 
out fresh arrangements for eliminating the problems of stateleSs. 
however, the desire of the persons conce~ed would continue to be 
.an important factor. 

EMinistry of External Affairs O.M. No. I!ii!411!18\80-Vol. IT 
dated 15-9-82] 

ReeommendatibnSl. No.3 (Para No. 1.35) 

The Committee also feel that during interregnum i.e. till the future 
. status of such "stateless" Indians is finally decided and so long as they 
remain "stateless" these persons should be allowed' to live and work 
with dignity and enjoy basic civic and human rights without any dis-
crimination; and just because they are momentarily "stateless", 
Indian Mission should not hesitate to playa helpful, though discreet, 
role to get their difficulties solved through Sri LanKa authorities. 

Reply of Government 

The present Constitution of Sri Lanka (section 14) guarantees that 
all persons, including those who are stateless, will enjoy the same 

'fundamental rights for the first ten years after the promulgation of 
the Constitution (1978). 

The Indian Missions in Sri Lanka-the High Commission of. India, 
'Colombo and the Assistant High CommiSSion of India in Kandy-
actively take up the problems faced by persons of Indian origin 
who have applied for Indian citizenship. They also bear in mind 
the overall problems faced by stateless persons. It is, however, 
. difficult for them to intercede. except in general terms, on behaU 
·{)f those persons who have not expressed or indicated their desire 
to be Indian citizens. 

Regular contact is maintained by the Indian Missions in Sri 
'Lanka with unions or organisations which are concerned with the 
problems of persons of fndian origin, including stateless persons, 
resident in that country. This is with special regard also to those 
organisations which work in the plantation areas. Earlier this year 
when reports were received from these organisations of tensions in 
the Vavuniya area and harassment of persons of Indian origin resi-
dent there (a vast majority of whom are state-less) those were 

1>rought to the notice of the. Sri Lanka Foreign Office by the Indian 
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Jdission. A ~~truc~ve dialogue has also been carried on with 
tOr~tions abroad ),ike t~ 'S;ri Larika' C06r~ting" Centre 
(K~S$el) who ~ ac:ldres~ing ~emselves wi~h serio~s~eSs tQ the i~ue 
<If citizenship for state-less persons of Indian origin resident in Sri 
_Lanka. 

~inistry of External Affairs Ofti~ Mem9randum No. ljii/411/ 
18/8~Vol. II dated 15-9-1982] 

Recommendation SI. No. 4 (Para Nos. 2.55 " 2.56) 

2.55. The reports received by the Committee On living and work-
.ing conditions of stateless Indians in Sri Lanka paint a very depres-
sing picture. It has been stated that the plantation employees of 
Indian Origin are treated as "indenture labour". They live in much 
the same conditions as theilr forefathers did in barrack like zinc-
.roofed enclosures each measuring 19' by 12', housing entire family 
'or more than one family. They are stated to be like captive labour 
with little freedom for change of employment or upward social 
mobility. High rate of illiteracy, low level of educational attain-
ments, poor health conditions, mal-nutrition and high infant morta-
lity are said to be flte marked features of the life of plantation 
workers. Being the lowest paid among the working people, they 
are poorest of the poor. Women toil ceaselessly throughout the day 
ofteu carrying heavy weights on their heads. 

2.56 The Ministry of External Affairs (India) has also stated that 
living and working conditions on the estates which are regulated by 
the relevant labour laws of Sri Lanka could be n~garded as deficient 
in many respects. But, according to the Ministry, these conditiorts in 
respect of persons of Indian origin are similar to those for other 
workers irrespective of their origin. This is a poor consolation indeed. 
It does not make the plight of Indian workers jn-Sri Lanka estates 
any the less painful. The Committee appreciate the helplessness of 
the Ministry to do any thing directly in the matter. But they would 
-expect that if ever an opportunity arises when the Ministry can, 
through diplomatic efforts or economic cooperation, move the Sri 
'Lanka authorities to bring a little "sunshine" in the lives of the 
helpless Indians working in tea plantations in that country, it should 
not hesitate to do so. 

Reply of Goverm:nent 

As explained above in reply 'io recommendations of the ERtiniates 
Committee at (Sl. No.3) the In'dian High Co~mission'in 'Col~mbo 
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ke.ePs in touch with the Sri Lanka authorities with a view to impl"OV--
. ing the working conditions of the .IndIan workers i~ the tea p~a~ta­

tions. The present Sri Lanka Government has cla1Il1ed that It has 
been responsible for an appreciable improvement in the living condi-
.tion of the estate workers since 1977 in respect of their wage levelsT 

. child care, housing and education facilities. It cannot be ga~said. 
however, that in the overall working and living conditions of estate 
labourers there is need for further improvement. 

\!Ministry of External Affairs O. M. No. I/ii/411/18/80-Vol. II 
. dated 15-9-821 

Recommendation SI. No.5 (1"ara Nos. 2.57 & 2.58) 

2.57 The Committee have been informed that facilities for edu-
cation for the bulk of the people of Indian origin in plantations are 
practically nil It is stated that it would take many more years for 
these schools in plantations to reach the standards of the school in 
other rE(gions. The position in regard to hospitals and dispensaries 
in plantations is stated to be equally unsatisfactory. The Ministry 
has stated that education and health care are matters which relate 
to the internal working of Sri Lanka Government. Though medical 
faeilities in estates are not always adequate, Government of India 
ean do Uttle di!rectly to improve these facilities. 

2.58 It is understOOd that Government of Sri Lanka is working 
towards obtaining improvements and getting teachers appointed in 
schools in the estates. The Indian High Commission, it is claimed, is 
not inactive in this matter and the officers of the High Commission 
visit tea estates and keep in touch with the situation. The Committee 
:feel that if it is not possible or prudent for the Government of India-
to do ~ything directly in the matter, it should be possible for the-
Government to loc8;te and inspire non-official philanthropic organisa-
tions in India and outside to come forward and assist in the setting 
up of schools and dispensaries in these areas, for the benefit of Indian. 
workers. -

Reply of Government 

. There is considerable scope for our rendering assistance on humani-
tarian considi!rations to the plantation labourers in the fields of healt~ 
and education. 

Some of the listed shortcomings of schools in the estate sector. ac-
cording to a survey conducted by the UNICEF, are the general 'di~ 
repair of school buildings, the inadequate state of capital equipment: 
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and consumab:es, . lack of toilet facilities, shortage of trained 
teachers, lack of clothes, books and aids for the children. Some areas 
in which we can be of assistance have been identified .. These include 
the off~r of scholarships to needy s!udents for secondary and uni-
versity education (including technical education), teachers, training 
and towards the cost of books and other items of expenditure. Do-
nation of books and training of unemployed youth on the. estates~ 
especially in such skills as carpentary, handicrafts etc., are other 
possibilities. 

The Indian High Commission at Colombo is already administering 
the Ceylon Estate 'Workers Education Trust which gives scholarships 
to children of estate workers. Since 1948 a total number of 173 
scholarships have been awarded and of these 28 have bee~ for uni~ 
versity education. 

The Government is, at the same time, exploring the possibility of 
Indian voluntary organisations assisting. with the permission of the-
Sri Lanka Government, in the education and health facilities avail-
able to workers in the plantation sector. A few international agenc.ies 
such as UNICEF and UNEPA have, lately, increased their activities 
in bettering the lot of the estate. workers in Sri Lanka and their 
childr~n in terms of their access to education and health facilities... 
It should not be overlooked, however, that this is, essentially, the 
responsibility of the Sri Lanka Government. 

['Ministry of External Affairs O. M. No. Ijiil4~1/~8/80-Vol. IT 
dated 15-9-821; 

Recommendation SI. No.7 (Pnra No. 2.61) 

The Committee are informed that people awaiting repatriation to> 
India are often held up i.n Sri Lanka becauSe of delays in payment: 
of their provident Fund, gratuity etc. Monitoring done in February ~ 
1.980 b~. I~dian High Com~ission in Sri Lanka revealed that substan-
tIal ma!oTlty of the repatrIates having their passports since May, 197!}-
had not received their provident fund and other dues till July, 1980~ 
The Committee have been informed by Secretary (External Affairs) 
in evidence that there was a problem at the time of nationalisation 
of estates when a certain dislocation took place in their records. But 
after Government of India took up the matter with Sri Lanka Gov-
ernment some improvement in the administrative process of ~ri Lanka 
Government, and the estates was reported. The Ministry has stated 
that Indian High Commission in Sri Lanka remains in constant-
touch with Sri Lanka authorities to expedite payments. But frotnJ. 
the mellloranda received by the Committee it appears that the positio~ 
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• still, not fully sa~fa~tory. Th~ C~JIlmittee would like that the 
iIDdif,n High Co~mis~ion ~uld play a more ~ct~ve role to collect 
:infcrmation about delays ill paym~~t of dues to Indian wol'kets 
.. awaiting repatriation ~nd pursue each such cas~ of deiay with Sri 
Lanka authorities with a view to en~uring that their dues are paid 
promptly and their repatriation is not held up on this account at least. 

Reply of Gov~J.n~ent 

lJptodate information about delays in payment of dues to prospec-
tive Indian repatriates of each estate is being obtained from the 
Controller of Immigration and Emmigration, Sri Lanka, and each case 
of delay is being pursued with the Sri Lanka authorities by the 
Indian High Commission at Colombo. 

;fMinistry of External Affairs O. M. No. Ijii/411/18j80-Vol. II 
dated 15-9-82] 

Recommendation S1. No.9 (Para Nos. 2.63 & 2.64) 

2.63. The Committee are surprised to team that the Ministry has 
.... 0 information about the exact number of blocked accounts held by 
"Indian citizens in Sri Lanka and the total amount involved. In 1974 
-the three Indian banks in Colombo, where bulk of the block accounts 
'Of Indian citizens are held, had inf~rmed the Indian High Commis-
'sion that Indian citizens held blocked accounts amounting to approx. 
"Ks. 79 lakhs in their banks. In November. 1979 there were 157 such 
lI.(:counts in these banks amounting to a total sum of about Ks. 47 
lakhs. The position is stated to have improved steadily and in June. 
1981 there were 133 blocked accounts of Indian citizens in thes~ three 
"ba:tks with a total Sum of a little over Ks. 26 lakhs (Sri Lanka rupees), 
-equivalent to about 13 lakhs Indian rupees. The Committee were in-
f.onned by Secretary of the Ministry of External Affairs in evidence 
1hat these blocked accounts pertained mostly to Indinn businessmen 
:~n Sri.Lanka who are not covered by Indo-S;ri Lanka Agreement and 
'there accounts represented funds in excess of the limits upto which 
~emittances could be made by them under the Sri Lanka Foreign Ex-
-.!bange Regulations. According to Secretary, there is no blocked 
~ccount of Indian workers who have got Indian passports and citizen-
·ship under the Indo-Sri Lanka Agr~lnenl 

2.64 The statements made by the representatives of the Ministry 
'00 not go far enough to allay the fears of the Committee fuil about 
-the fate of Indian workers. The Ministry has no -information about 
lJ]ocked accoun~s of Indians in Sri Lanka banks or oth~r banks in and 
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.,utside Colombo. In the absence of this information it cannot be 
presumed that there is no blocked account in the whole of Sri Lanka. 
of Indian workers covered under the agreement. The Committee: 
would like that the Ministry should ascertain the position in this: 
regard from Sri Lanka authorities and, if possible, from the Indian 
workers who are awaiting repatriation in Sri Lanka or have alre~dy 
been repatriated, and do everything possible to enable the poo~ 
workers to get back their hard earned savings as early as possible. i 

Reply of Government 

We are collecting comprehensive data regarding the blocked ac-
counts of Indians in Sri Lanka. The Ministry of Finance and Plan-
ning, Qovernment of Sri Lanka have informed us, on the basis of dab 
received from the Controller of Exchange, Central Bank of Ceylon,. 
that the total amount outstanding to the credit of the Blocked Ac~ 
counts of Iridians/persons of Indian origin who have left Sri Lanka 
for permanent residence abroad, amounts to Sri Lanka Rs. 87'5,512.35 
Ullder the current exchange control practice in Sri Lanka, COIIIrrizr.,. 

cial banks have been given the authority to release funds from ~ 
Blocked Account, upto Sri Lanka Rs. 20'0,000/- for remittance abroad 
without the prior approval of the Controller of Exchange. You will 
note that the ceiling for such withdrawal had previously been Sri 
Lanka Rs. 100,000/-. ' I 

We have written again to the three principal Indian banks opera~ 
ing here, advising them to inform all Blocked Account holders wit~ 
them of this new facility. We have also requested up-to-date infor-
mation on Blocked Accounts still remaining to be transferred witb 
each bank. ' 

(Ministry of External Affairs Office Memorandum No. I/ii/4Uf 
1S/SO-Vol. II dated 15-9-1982.] 

Recommendation Sl. No. 11 (Para No. 2.67) 

At present the ferry service run by Shipping Corporation of rndnl 
. between Sri Lanka and India operates three days a week each way. 
- This is not considered adequ;lte. A demand for a daily ferry service 
between the two countries has been voiced before the Committee. 
The Committee are informed that at the Indian tngh Commission'S:: 
suggestion the Shipping Corporation of India is studying the feasi-
bility of a Colombo-Tuticorin service. 'I,'he Mipjstry is also pressing' 
for another service which,wilUnclude Colombo-T~ticorin and Maldive. 
Islands on the route. The Committee wouid like the Ministry ~ 
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~:O'3ure that Shipping and ferry services between Sri Lanka and India 
Clre adequate to cope with the traffic so that Indians and Ind:an 
repatriates are not put to any inconveni~nce on this account. 

Reply of Government 

The Committee had recommended that the ferry service between 
Rameshwaram and Talaimannar should be augmented in order to 
ensure that Indians and Indian repatriates travelling between India 
and Sri Lanka are not put to any inconvenience. 

Th~ Shipping Corporation of India haVe agreed to start an addi-
tional sailing between Rameshwaram and Talaimannar with effect 
fr6m August 1, 1982. Thus the ferry service run by the Shipping 
Corporation of India will now ply four days a week instead of three. 
Permission has also been given for a Sri Lanka based private com-
pany to run, on an experimental basis in September/October this 
-year, a ferry service on the remaining three days a week. This 
'iihould enable an assessment of the total quantum of traffic and the 
concomitant need for additional sailings . 

. At the same time tr..e Ministry of Shipping and Transport have 
~ven clearance for a Sri Lanka company to commence a shipping 
'Service between Colombo and Tuticorin. This service may, however, 
'take some time to materialise as th~ requisite infrastructure by way 
I()f health, customs and. emigration/immigration facilities would need 

-'ltobe set up at Tuticorin. 

fMinistry of External Affairs Office Memorandum No. I/ii/411/ 
18/80-Vol. II dated 15-9~1982.] 

Recommendation S1. No. 12 (Para Nos. 2.68 & 2.69) 

"2.68 Comp~aints of touts exploiting the poor and uneducated 
vorkers in connivance with the customs employeej and others have 
_n made to the Committee. The Ministry has stated that there is 
9Pctically no customs check except occasional random checks on 
~e baggage of the repatriates.. Repatriates are granted priority in 
laaying their b.gage cleared through custo~ and in boarding. 
State Government officials, operating on behalf of Department of 
"RehabHitation, help the passengers through Customs and other 
"formalities. Frequent on-the-spot in section visits have. been' paid "y Indian High Cominissioner and other officers -to Talaimannar and 
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Bameshwaram and, according to the Ministry, there is no real pro-
lllem or serious complaint at either of these two places. The GOv-
-ernment has no evidence that touts are exploiting the repatriates 
in connivance with customs employees. 

2.69 Lack of evidence does not necessarily mean lack of exploita-
tion and it will be unfortunate if the Ministry dismisses the com-
plaints of exploitation out of hand on this ground. Knowing the 
discretionary powers of customs staff and not so uncommon phenO-
mena of delays and harassment in customs clearance allover the 
possibility of customs staff at Rameshwaram behaving with the poor 
passengers in a rough and wrong way either out of over-enthusiasm 
or ulterior motive cannot be totally ruled out. The Committee there-
fore, cannot over-emphasize the need to keep a constant and indepen-
dent watch on the Customs Staff. This is not a matter which can 
be taken care of by mere instructions. Unremitting vigil and tighter 
"Supervision on the spot are absolutely necessary at the Customs check 
-potnts to avoid harasSment to the passengers. 

Reply of Government 

,Th~ Joint Inspection of Rameshwaram Customs Port was carried 
<tmtby an official of Ministry of External Affairs· and the Additional 
'Collector of Customs and Central Excise, Madurai under whose juris-
diction it .falls. The Directorate of Inspection, Customs and Central, 
"Excise had also carried out a separate inspection of the port. -In the 
course of this inspectiOn a random sample survey was carried out by 
interviewing a certain number of each category of passengers enter-
ing and leaving the Rameshwaram port. - It was found that generally 

-the customs staff exercise their discretionary power in favour of the 
repatriates coming from Sri Lanka. A hundred per cent check of the 
light baggage is undertaken but only about 20 per cent of their 
heavy baggage is checked. Almost no penalties are imposed except 
when large stocks of textiles or electronic goods in trade quantities 
are found in the baggage of the repatriates. There is SCOpe for re-
~ucing the percentage of examination SO that the time taken for 
-elearance of the passengers is reduced further. 

Delay at the port was fOU-..l'ld to occur more 'at the immigration 
--and, rehabilitation counters compared to the time taken for 'customs 
-clearance. Morever, repatriatE!S ahd passengers face difficulties in 
-the terminal building because of its' extremely smallsi1leand in-
:adequate facilities. After the inspection some ehanges-i'n ·'the :proce..o ~ 
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dures for clearan~e of repatriat~ were suggested to avoid the over':" 
crowding and long waiting period. The lo~ill authorities have agreed 
to implement the new procedure. 

FMinistry of External Affairs Office Memorandum No. Ijiij4111 
IS/SO-Vol. II dated 15-9-1932} 

Recommendation Sl. No. 13 (Para No. 2.7&) 

1'he Committee would also suggest that a random sample survey 
should be arranged. to be conducted by the Ministry of External 
Affairs in collaboratiQn with the Ministry of Finance to know the 
experiences of the travellers pa,ssing through Customs check 
posts at Rameshwaram etc. and correci~ve measures taken to remedy-
the wrongs if any detected during the sw-vey. 

Reply of Governntent 

In the. course of the joint inspection it was found th~t after 
customs clearance the passengers have to take clearance from the 
port authorities before leaving the shed. Further, the customs 
enclosure is completely separated from the exit by the port autho-
rities. There are occasional complaints of b.8rassment or exploita-
tion by Customs Officers but procedural arrangements for clearance 
of repatriates limit the scope for such exploitation with or without 
connivance of touts or unauthorised persons. A Senior officer has 
been posted for direct on the spot supervision. Also the staff kept 
at Ramesliwaram is rotated frequently after short perio'ds to mini~ 
mise the possibility of becoming entrenched and making contacts 
with unauthorised persons. The impression of the Joint Inspection 
is that the staff is generally helpful and quick in clearance. 

[Miriistry of External Mairs. OffiCe Memorandum No. 
llii1411118180-Vol. II dated 15-9-1982J 

Recommendation 81. No. 14 (Para No. 2.'11) 

Secretary (External Affairs) admitted in evidence that there 
have been some complaints of cheating of stateless Indians by some 
persons in the matter of conversion of bank drafts. In the face 
of this admission, his claim that to the extend possible the maxi-
mum possible protection is being provided to th~ passengers, lacks 
conviction. Obviously the State and Central agencies deployed at 
the port have failed to protect the poor and illiterate workers from 
the machinations of anti-s,ocial elements. The Committee would' 
like the Ministry to review the arrangements at the port and take-
full ptoof measur~ to $ave the Indian workers froni exploitation 
aDd harass'mellt there. 
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Reidy of Goverltment 

The Department of Rehabilitation have looked into this question' 
and ha,!e informed us that the State Government of Tamil Nadu 
have taken steps to prevent harassment and defrauding of stateless' 
Indians by posting a police party at the reception point (Ramesh-
waram). The Rehabilitation staff of th~ State Government of Tam:! 
Nadu has been alerted to keep watch and take proper care or the' 
repatriates arriving at Rameshwaram. Repatriates are also being 
cautioned against exploitation by anti-social el~ments. 

[Ministry of External Affairs OffiCe Memorandum No. 
IliiI411118180-Vol. n dated 15-9-1982J 

Recommendation SL No. 15 (Para No. 2.72) 

It has been brought to the Committee's tlbtice that Indian citi~­
zens resident in Sri Lanka who are covered by 1954 and 1964 Agree- , 
ments are granted foreign exchange of Sri :Lanka Rs. 50 per adult 
and Sri Lanka Rs. 25 per child for travelling _to India. The Com- -
mittee f~el th~t the amount of foreign exch~ge allow~d to Indian 
citizens is too meagre to meet even their absOlttiEily essential 
expenses during the journey. The Ministry has also admitted 
that these people have a case and they would take up this matter 
with Sri Lanka GoVernment. The Committee would like to be ap- -
prised of the outcome ·of its efforts. 

Reply of Government 

With regard to the Committee's recommendation at Sr. No. 15, _ 
a distinction must be drawn between the so-called temporary 
residence permit (now known as res:dence visa) holders under the 
1954 Agreement, who are permitted to stay in Sri Lanka without 
payment of visa tax till the age of 55 and who make frequeut trips 
to and from India, since no restriction is placed on their movements; -
and the so called blank passport holders. The former are allow-
ed to stay in Sri Lanka becaUSe of the concession granted to them 
by the Sri Lanka Government under the 1954 Agreement. Such 
persons are not permitted to avail of any foreign exchange during 
their frequent trips to and from India. The frequent trips on the 
part of these persons are often financed by their taking across to 
India from Sri Lanka items which are in demand in India and 
bringing back to Sri Lanka as Indian goods which are in demand 
there. 

With reg~4 to those persons ~ho ~re finally repatriated to 
India under the 1954 and 1.4 Agr.~j the ControUer of. 
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• Exchang~ here permits such persons to avail of foreign exchange 
up to .Sn Lanka Rs. 501-. per adult and up to Sri Lanka Rs. 251-
per chlld .to travel to IndIa. The number of persons repatriat-

. ed to India under these Agreements annually comes to an average 
of 22,000. The Government of Sri Lanka permits these repatriates 

- to transfer their assets up to a ceiling of Sri Lanka Rs. 75,OOGI- and 
.' exchange control permits are granted for this purpose. In addi-
tion, the Government of Sri Lanka increases the value of such 

- transferred assets by about 65 per cent in the case of those coming 
. under the 1964 Agreement. The same concess~on is allowed on 
EPFlgratuity assets by persons covered under the 1954. Agreement 
to provide for compensation following devaluation of the Sri Lanka 
rupee in the year 1977. 

We have taken up the question of allowing an increase in the 
• release of fore:gn exchange admissible to persons finally repatriated 
with the Sri Lanka Government. However, it is unlikely, in view 

·1)f the tight foreign exchange situation in Sri Lanka that the ceil_ 
ing will be raised. 

[Ministry of External Affairs Office Memorandum No. 
'. Ilii!41111SfSO-Vol. II dated 1['-9-1982] 

Reeommendat:on SI. No. 16 (Para No. 2.73) 

Indian citizens who obtained' travel documents prior to 1954 
. are not covered by any agreement between Sri Lanka and India . 
. These Indians do not require visa as long as they stay in Sri 
Lanka without travelling outside. But when they leav.e Sri 
Lanka for any reason they require a visa or residence permit to 
return and then they have to pay a visa tax of Rs. 5001-. This con-
dition regarding payment of visa tax is applicable to all foreign 
nationals in Sri Lanka. Secretary, Ministry of External Affairs 
stated in evidence that the Ministry had not taken up the question 
of payment of visa tax by Indians with Government of Sri Lanka 

'because it feels that by and large there was no discrim;nation against 
Indians what causes concern to the Committee is the report that 
the Indians holding Indian passports taken before lG54 are under 
severe restrictions in the matter of coming to India on occassions 
like wedding and funeral of their near relations and on other 
special occasions. 'It is stated that when once they come out. of 
~ri Lanka, they are asked to leave the Island within one year of 
their taking visa which is required for travel and return. The 
Committee desire that the Ministry may look in~o this g~nu:ne 
difficulty of Indian citizens in Sri Lllnka and s~ jf th~y can be 

. allowed to pay short v1sits to India in emergencies without losing 
the privilege of stay in Sri Lanka as before. 
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Reply of Government 

Indian citizens who had obtained travel documents prior to 
1954 in Sri LanJta and who are not covered by any Agreement 
between Sri Lanka and India are, by and large, persons who are 
resident in Sri Lanka along with their immediate families. The 

need for travel to India for such pJ!sons is generally limited. These 
persons are some times referred to as "blank passport" holders be-
.cause they do not require visas. as long as they stay in Sri La,nka 
without travelling outside. Once they travel out of the country, 
visa reqUirements for foreign nationals become applicable to them. 

We have taken up this matter with the Sri Lankan authorities, 
with a v;ew to determining whether any modification in the exist-
jng policy is possible. 

[Ministry of External Affairs Office Memorandum No. 
I/ii/411/18/80-Vol. II dated 15-9-1982] 

Recommendation 81. No. 17 (Para No. 2.74) 

Till sometime ago Indian citizens who paid their premia for life 
insurance in Sri Lanka and were entitled to get their maturity 
-claims in Indian currency were experiencing difficu}t:es in receiv-
ing payment on this account from the Life Insurance Corporation. 
The Committee have been informed by the M:nistry that the matter 
bas been sorted out in consultation with the Government of Sri 
Lanka. Now, Sri Lanka GOvernment has allowed transfer of aJI 
LIC policies up~o a ceiling of Rs. 75,0001- and under this order Sri 
Lanka Controller of Exchange has granted permission for the trans-
fer of policies of about 118 persons who have returned to India. 
"The bulk of policy holders are reported to have received their policy 
-claims. The Ministry is not aware of the position of maturity claims 
in respect of policies above Rs. 75,0001-. The Committee would like 
the Min;stry to ascertain the facts in respect of such policies from 
LIC and take up the question of their payment also with the Sri 
Lanka authorities for. a satisfactory solution. 

Reply of Government 

The matter relating to transfer of life inSUra!lCe policies of Sri 
Lanka repatria+es in respect of those policy holders who have left 
Sri Lanka and settled in India, was taken up w'th our Mission at 
Colombo as well as the LIC Head Office in Bombay. . The position 
is as follows. The LIC Bombay (Foreign Department) has sub-
mitted three sets of list to the Exchange Control authorities' of 



20 
Sri Lanka for consideration of granting their permission to transfer 
the policy records covered in all 146 cases. The break up of the 
pOlicies is detailed below: 

,. 

1. Under five policies the sum assured exceeded Rs. 75,000[-. 
Out of these five polici~s one policy will mature only in 
1984. Of the remaining four claim under two policies 
has a1,ready been settled taking into consideration the 
court's verdit. The claim under the other two policies is 
pending as the policy holders have filed suits and an offer ' 
has been made to settle the claim in India on their with-
drawing their suits. 

2. Under two policies permission for transfer of records to 
India has been refused by the Exchange Control Autho-
rities of Sri LanM. -

3. As these policies are Sri Lanka rupee policies payable in 
Sri Lanka, the question of transfer of records thereunder 
to India does not arise. 

4. Under one policy, in view of the irregUlar payment of pre-
miums, the same are required to be refunded in Sri 
Lanka. 

5. Under the remammg 135 policies wh;ch have been trans--
ferred to India on receipt of necessary permission from 
the Sri Lanka Exchange Control Authorities, 34 policies 
are yet to mature for payment. Out of the balance 101 
policies claims have already been settled under 43 poli-
cies. Under the remaining 58 pol!cies claims are pending 
settlement for want of reqUisitions from the {'~imants. 
There will be no difficulty in settlement of these claims 
t;>n the claimant's complying with the necessary forma-
lities. 

[Ministry of External Affairs Office Memorandum No. 
Iliit4Hl1SISO-Vol. II dated Hi-9-1982} 

RecommendQUcm st. No. 18 (Para No. 2.75) 

It has been represented to the Committee that though Govern--
ment of India has been kept fully posted by the Indian High Com-
mission in Sri Lanka about the problems of Indians in that country,. 
the Government or the High Commission luis not done enough to' 
help the Indians there just because they happened to be stateless. 
Secretary (External Affairs) stated in evidence that "it is true-
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legally speaking that we have to keep some distance from this 
matter" but in times of difficulties, Indian M:ssion took every possi-
ble step to help all whether they were Indian citizens or stateless 
Indians. The Committee feel that this type of ambivalent approach 
is capable of creating an impreSsion, even though wrong, that b~dian 
High Commission is taking too legalistic a view and is not therefore 
doing enough to help the stateless Indians. So long as the future 
:status of Indians in Sri Lanka is not finally decid~d, Indian High 
Commission should not hesitate to go to the r~scue of Stateless 
Indians in distress. The Committee would expect that the Indian 
High Commission would continue to adopt the same helpful atti-
tude in future as it is s~ated to have done in the past. This it should 
do on human and moral grounds regardless of legal position. After 
all if "Stateless" Indians cannot look to Indian High Commission 
for succour in emergencies which other door can they knock? 

Reply of Government 

The views of the Committee contained in their recommendation 
at Sr. No. 18 have been noted. The Indian High Commission at 
Colombo is fully se!zed of the problems faGed by stateless Indians 
in Sri Lanka and as explai~ed in the foregoing paragraph, the 
Indian High Commission would continue their efforts in rendering 
whatever assistance is possible to stateless Indians in distress. 

[Ministry of External Affairs Office Memorandum No. 
Ilii[411118180-Vol. II dated 15-9-1982] 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT' 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT REPLIES 

Recommendation SI. No.6 (Para Nos. 2.59 & 2.60) 

2.59 Refuting reports of d~rimination against Indians in Sri 
Lanka, the Minis1fry has stated that it is not a fact that persons of 
Indian origin in Sri Lanka are being d:scriminated against on grounds 
of race or on grounds of nationality vis-a-vis other non-Sri Lanka 
nationals. Originally, the r~ltts of Sri Lanka citizens did; vary 
according to the type of citizenship and Sri Lanka Tamils had rights 
different from Indian Tamils. But this was done away with a 
couple of years ago. Sri' Lanka Tamils ~nd Indian Tamils are re-
cognise classifications in Sri Lanka Government Census, but it does 
not imply any discrimination. The Ministry has :llso stated that it has 
no evidence to indicate that Indian Tamils (Who are citizens of Sri 
Lanka) are discriminated ngainst as compared to Sri Lanka Tamils. 

2.60 The Committee have been informed that as regards state-
less persons in Sri Lanka the Fundamental Rights under the Sri 
Lanka constitution have been applied to them and they have access 
to co'Urts to ensure availability of these rights. Since, however, they 
are not citizens, they do not have voting rights. The Ministry has 
hinted that it is quite probable that the amenities that they get in 
terms of education or health and so on may not be on par with Sri 
Lanka citizens. This in a way corroborates the reports reaching 
the Committee that stateless persons of Indian origin in Sri Lanka 
"cannot hope of entering universities, let alone gain admission to 
Medical or Engineering facilities". The Committee feel that in the 
matter of education and health care and such other basic human 
rights, there should be no discrimination between a citizen and a 
non-citizen. They would like the Ministry to examine as to how 
far discrimination between citizens and non-citizens in the fields of 
education and health care is in consonance with recognised inter-
national norms and basic human rights and then see what can be 
done in the matter. 

Reply of Government 

The estate workers of Indian origin in Sri Lanka live in diffi~lt 
conditions because of their poverty and low socio-economic stand-
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ing. There is, however, no official discrimination against persons of 
Indian origin working on these estates on grounds qf race and 
nationality. As noted earlier, the present Constitution of Sri Lanka 
(section 14) guarantees that all persons will enjoy the same funda-
mental rights for the first ten years after the promulgation of 
t ne Constitution (1978). Thus all s~ateless persons are guaranteed 
tl'e same rights as Sri Lankan nationals 'Under the tonstitution~ 
They do not, however, have the right to vote as this is a right ex-
cln ... l vely reserved for Sri Lankan nationals. There are, as explain-· 
ed ttl the Estimates Committee, three accepted denominatory· 
gr(1\~"ings within the "Indian Tamil" community in Sri Lanka .. 
Thr'Il't include those who have been registered as Sri Lankan citi-
zen;, those who have been registered as Indian citizens and are· 
aw~t:.ng repatriation and those who' still remain stateless. No-
distin\;tion is made by the Sri Lanka Government between the 
three categories in terms of the rights which they can exercise and 
the fticilities available to them. 

A dmission to universities in Sri Lanka operates on a quota-
syste m. At present 30 per cent of the seats available in univet3ities 
are filled according to merit on an all island basis. 55 per cent are 
alloc tt~d to revenue districts in proportion to their population and' 
filled according to the order of merit within each district. The 
remaining 15 per cent of seats go to those revenue districts deemed 
to be ed'Ucationally under-privileged. The stateless persons of Indian 
origin in Sri Lanka may, therefore, face some difficulties in obtain-
ing admission to universities. It would be difficult, however, for 
the Government of India to take up this question with the Sri Lanka' 
Government as this is a matter which falls within their domestic-
jurisdiction. It would be appreciated that we ourselves, to fulfill' 
our social and political objectives, have introduced reservations in 
universities, medical colleges, government jobs etc. for c~rtain' 
categories of Indian nationals. 

It is unlikely that the situation with regard to the living condi-· 
tions of estate workers of Indian origin in Sri Lanka will radically 
improve, in the conceivable future, as this whole issue is tied up' 
with the wider question of the elimination of poverty. As long as 
the estate labourers draw meagre wages their quality of life will 
continue to be adversely affected. All that the Indian Government 
can do in tliese circumstances is to try and help th~ estate workers 
by way of scholarships, training facilities etc. which have been-
en'Umerated in our reply to serial number 4. 

[Ministry of External Affairs O.M. No. I!ii!411!18180-Vol.U-
dated 15-9-1982}" 



CBAf'TEBIV 

J:tEC0M¥p;N;DA.r:r.IO~S IN ~SPE,C'l' OF W¥.lC~ ~ OF 
GOVERNMENT lIAVE N{)T B~ ACCEn'EJ) BY THE 

COMMITl'EE 

~Jilmeildation Sl. N~. 8 (Para No. 2.62) 

The C()mmittee are informed by the Ministry that 15,106 per-
sons were granted Indian citizenship in 1979 but with the present 
-machinery in the Indian High Commission it is not possible for them 
to say as to how many of these people have coine back to India. 
"This shows the weakness of our information system. The Committee 
feel that unless a suitable feedback system is devised, it will not 
"be possible for the Indian High Commission or the Government of 
India to know how many persons who have been granted Indian 
citizenship in Sri Lanka and who are eager to return to India, are 
held up in Sri Lanka, why they are held up and what the Commis-
sion or Government can do to help them out of the situation. The 
Committee feel that such a system is imperative and should he set 

-up immediately. 

Rep~y of Government 

At the initiative of our Mission at Colombo, the Controller of 
Immigration and Emigration (Sri Lanka) has been preparing de-
tailed namewise lists of persons whom the Department of Immigra-
tion and Emigration regard as "over stays" i.e. those persons who 
are staying on in Sri Lanka after the expiry of the one year resi-
. dence permit issued on their 1964 Agreement Passports. These lists 

_ which give the name, address, passport number with date of issue, 
. df the person, indicate whether he or she has receiVed EPF, 
"gratuity and other dues. They also mention the reasons aduced for 
their over-stay. From these lists, it is possible for the Mission to 

4(!ol:ate information in each individual case, regarding delays in 
repatriation and also how long a person, who had been issued his 
passport in a given year, has been forced to over-stay for reasons 
beyond his control. 

Apparently the intention of the Committee'~ recommendation 
,at 51. No. 8 i~ that s1:1ch a syst.em shquld be .p,evised in orp,er that a 
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repatriate who is unable to collect his dues is assisted by the Indian 
High Commission. There is, however, another factor which must be 
borne in ,mind, namely, that a number of repatriates,. even after 
settlement of their dues, stay on in Sri Lanka for some time more 
because they wi~h to delay their return to India as far as possible. 
The statistics relating to the actual number of persons issued pass-
ports in a given year under the Agreement and who have actually 
been repatriated during the same year, if so requirecJ, can also be 
tabulated by the Special Duty Collector (Rehabilitation) at 
RameshwaramlMandapam Camp. 

[Ministry of External Affairs O.M. No. Ilii!411118180-Vol. II 
dated 15-9-1982] 

Comments of the Committee 

Please see paras 1.5 to 1.7 of the Report-Chapter I. 

Recommendation SI. No. 10 (Para Nos. 2.65 & 2.66) 

2.65 It was represented to the Committee ,that the persons who 
, found themselves adversely affected were those stateless workers in 
Sri Lanka, a part of whose families had moved to India, as they 
were not in a position to s~nd remittances to their families in India. 
The Ministry has stated that by and large all the members of a 
family travel together on their repatriation to India and. in the 
circumstances, the question of sending remittances for maintenance 
of families i~ India should not generally arise. 

2.66 The Ministry has, however, made no survey in this regard. 
The ~ommittee would suggest that the Government shO'Uld make a 
random check through state or ]peal authorities in India to find out 
whether there are any families in India whose earning members 
have b~n left behind in Sri Lanka. If any such families are found 
here, Government should take up their cases with Sri Lanka autho-
rities with a view to enabling them to receive remittances for their 
maintenance from the earning members of their families left behind 
in Sri Lanka. 

Reply of Government 

Any instance in which the earning members of a family, who 
are ;;;till in Sri Lanka and whose family have been repatriated to 
India, face diffiC'Ulties in making remittances to India, will be taken 
up as soon. as this is brought to the notice of our Mission . .. 



It may, however, be mentioned that it is unlikely that earning 
members of families repatri~ted up.d~r the 1~ 4gr~elm~pt w~uJ4 be 
left behind in Sri Lanka, sinc~ these f~Plili~s ar~ gener~y' rep~­
triated en-bloc. Under the 1~54 A.greem~pt, there are persons w~ose 
families reside in India apd who are themselves' worki.ilg' 'ip sd 
Lanka, These persons are permitte'd ~o remii ~pto 2I3r4s of th~~r' 
monthly income to their families in Jndia on the basis ofmllinten-
ance ~rmits issued by the Co~troller'~f Exchang~, Central '~~nk 
of Ceylon.' ". 

Thorough enquiries made with the Department of Rehabilitation, 
Madras, we have learnt that the earnirig' member 'of a family nor-
mally arrives 'in India along with other members of the family since 
assistanc~ 'in India is given, to the earning member of a family. In 
October, 1981 only one case was noted wherein the earning member 
of a family was left behind in Sri Lanka since his Provident F',md 
was not settled. SOrpe of the members of a family, whose names 
have been included in the family card, arrive later and join the 
earning member in India. HoweVer, such cases are few and far 
between an'dgenerally the whole family comes back to India 
together. 

[Ministry of External Affairs O.M. No I!iiI41111818~-Yol. II 
dated 15-9-1982] 

Comments of the Committee 

Please see paras 1.8 to 1.10 of the Report--Chapter I. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
ARE STILL AWAITED 

NEW DELm; 

March 2, 1983 
-.,..--:-~-

Phalguna 11, 1904 (Saka) 

NIL-
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BANSILAL, 

Chairman, 
Estimates Committee. 



(Viii Introduction) 

Analysis of action taken by Government on the !loth Report of the Estimates Committ~e 
(7th ~k Sabba) 

I. Total number of Recommendations 

II. Recommendations which have been accepted by Government (Nos. 1,2,3, 
4,5,7,9,11,111,13,14,15,16,17,18 . . • . . • . 15 

Percentage to total 

III. Recommendations which the Committee do not desire to pursue in view of 
Government's reply (No.6) 

Percentage to total. 6% 

IV. Recommendations in respect of which replies of Government bave not been 
accepted by Committee (Nos. 8. 10) • • • • . • 2 

Percentage to total. 

V. Recommendation, in respect of which final replies of Government are still 
awaited Nil 

.... 
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